2801 Messages from

RS,
May, 1968, under sub-section
(3) of section 49 of the Tea
Act, 1953,

3

—

A copy of the Cotton Textiles
{Control) Amendment Order,
1968, publisheq in Notification
No. S.0. 1604 in Gazette of
India dated the 2nd May,
1868, under sub-section () or
section 3 of the Essential
Commodities Act, 1855,

[Placed in Library. See No. LT-

1509/68).

Post OFFICE SAvINGs BANK (Seconp
AMENDMENT) RULEs, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): Sir, on behalf of Shri
Jagannath Pahadia, I lay on the Table
a copy of the Post Office Savings Bank
(Second Amendment) Rules, 1968
published in Notification No. G.S.R.
1035 in Gazctte of India dated the
28th May, 1968 under sub-section (3)
of section 15 of the Government Sav-
ings Banks Act, 1873 (Hindi and Eng-
lish versions.) [Placed in Library.
See No. LT-1510/68].

12.21 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 115 of the Rules ot
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok
Sabha that the Rajya Sabha at
its sitting held on the 25th July,
1968, agreedq to the {following
amendments made by the Lok
Sabha at its sitting held on the

SRAVANA 8, 1800 (SAKA) Bills passed by R.S.2803

9th May, 1968, in the Insecticides
Bill, 1967:—

Enacting Formula
1. That at page 1, line 1,—

for “Enghteenth”  substitute
“Nineteenth",

Clause 1
2. That at page 1, line 3,—
for “1967" substitute “1968".°

(ii) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 25th July, 1968, agreed
without any amendment to the
Indian Coinage (Amendment) Bill, - -
1968, which was passed by the
Lok Sabha at its situng held on
the 8th May, 1000.7

(ili) “In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Special Marriage (Amendment)
Bill, 1968, which has been passed
by the Rajya Sabha at its sitting
held on the 25th July, 1988."

(iv) “In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Public Premiseg (Eviction of Un-
authorised Occupants) Amend-
ment Bill, 1968, which has been
passed by the Rajya Sabha at its
gitting held an the 25th July,
1968."

—

BILLS PASSED BY RAJYA SABHA

SECRETARY: 8ir, I lay on the
Table of the House the following
Bills, as passed by Rajya Sabha:—

(i) The Special Marriage (Am-
endment) Bill, 1868.
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[Secretary]

(ii) The Public Premises (Evic-
tion of Unauthorised Occu-
pants) Amendment Bill, 1968.

MR. SPEAKER: The question 1s:

“That thig House do recommena

12.23 hrs,

GOVERNMENT (LIABILITY IN
TORT) BILL

SHRI A. K. SEN
West): I beg to move:

“That this House do appoint
Shri Baij Nath Kuree] to the
Joint Committee on the Bijll to
define and amend the Law with
respect to the liability of the Gov-
ernment in tort and to provide for
certain matters connected there-
with, in the vacancy caused by the
death of Shri Mali Mariyappa.”

MR. SPEAKER: The question 1s:

“That this House do appoint
Shri Baij Nath Kuree] to the
Joint Committee on the Bijll to
define and amend the Law with
respect to the liability of the Gov-
ernment in tort and to provide
for certain matters connected
therewith in the vacancy caused
by the death of Shri Mali
Mariyappa.”

The motion was adopted.

SHRI A. K. SEN: I beg to move:

“That thjs House do recommend
to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill to define and amend the
law with respect to the liability
of the Government in tort and to
provide for certain matters con-
nected therewith, in the vacancy
caused by the resignation of Sardm
Raghbir Singh Panjhazari and do
communicate to this House the
name of the member so appointea
by Rajye Sabha to the Joint Com-
mittee.”

(Calcutta North

to Rajya Sabha that Rajya Sabha
do appoint a member of Rajya
Sabha to the Joint Committee on
the Bill t0 define and amend the
law with respect to the liability
of the Government intort and to
provide for certain matters con-
nected therewith, in the vacancy
caused by the resignation of Sardar
Raghbir Singh Panjhazari anq do
communicate to this House the
name of the member so appointed
by Rajya Sabha to the Joint Com-
mittee.”

The motion way adopted,

12,24 hrs,

ENEMY PROPERTY BILL
MR. SPEAKER: Shri Dinesh
Singh.

SHRI S. M. BANERJEE: How does
it come under Commerce Ministry?

We are unable to understand.

MR. SPEAKER: He may throw
some light on it. Let us hear him.

aforsa Wt (st femr fag)
AT e 6T WEE, W YEAE S F7En
Z:
fr wq wwfa fagas, 1968
7= fa=m fFar s

Tx faggs &1 wiw W@
froamaet, 1962 ¥ W@ W@ &
e et wiwers  fafem war, avafa
71 3 frfer TaT et Ty ¥ frr
o IaY wrag ARl % oy sqaedr
o ¢ | fouas & @19 g SgwEl
va FTeo F famzor & wew AaEEl

*Moved with the recommendation of the President.



